body is high or low. All are equal,
Everybody should stand before the law
and get convicted if he has done a wrong
thing.

(Interruptions)**

Mr. SPEAKER : No, not allowed.

(Interruptions)**

Mr. SPEAKER : It is all right. Ido
not support anybody.

(Interruptions)**

Mr. SPEAKER : It will not form
part of the record.

Dr. SUBRAMANIAM SWAMY :
How do we know the happenings 7 So,
let the Home Minister make a statement.
Without making a statement, bow do
we know ?

Mr. SPEAKER : Mr. Banatwalla.

(Interruptions)
Mr. SPEAKER : Not allowed.
Please sit down.
SHRI KRISHNA CHANDRA

HALDER : We are zll walking out
since the Home Minister is not making
a statement.

Dr. SUBRAMANIAM SWAMY :
We are walking out.

12.07 hes.

(At this stage, Shri Saryasadhan
Chakrabarty, Shri Krishna Chandra
Haldar. Dr. Subramaniam Swarry and
some other hon. Members left the House)

CALLING ANTENTION TO
MATTER OF URGENT PUBLIC
IMPORTANCE
Situation arising out of non-fixation
of price of sugarcane by Government
this year so far and non-payment
dues to surgarcane growers by mill

owners
SHRI G. M. BANTWALLA
(Ponnani) ; I call the attention of the
Minister of Food and Civil Supplies to
the following matter of wurgent public
importance and request that he may
make a statement thereon :
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.
““The situation arising out of
non-fixation of price of sugarcane
by the Government this year so far
and non-payment of dues to the
sugarcane growers by the mill
owners and action taken by the
mill owners and action taken by
the Governmeat in the matter.””

THE DEPUTY MINISTER OF
THE DEPARTMENT OF ELECTRO-
NICS AND IN THE MINISTRY OF
FOOD AND CIVIL SUPPLIES (SHRI
M. S. SANJEEVI RAO) : Plcase allow
me, first of all, to thank the Hon’'ble
Members who have afforded an oppo-
rtunity to make a Statement on matters
about which they have shown an awa-
reness equalled only by the importance
that the Government attaches to it,

2. It appears that discussion on
canc price arrears in the House is be-
coming a regular feature because,
during the current year there has not
been a Session when it was not taken
up in the shape of a Calling Attention
Motion in addition to a large number
of Questions asked. But, I fully share
the anxiety of the Members as a large
number of cane growers are affected.
Fortunately, we have come a long way
since we discussed the matter first in
February, 1983. As om 15. 10, 1983,
out of a total cane price of Rs. 1528.5
crores payable for the 1982-83 season,
the sugar mills have cleared about
Rs. 1416.2 crores, thus leaving a
balance of only Rs. 112.3 crores. The
arrears constitute about 7.4 per cent of
the total dues. In early February the
dues stood at more than 30 per cent.

3. The arrears have been compa-
ratively higher this year and the reasons
for this I had explained earlier also. To
recapitulate them, 1 might mention
again that  the 1981-82 season
saw a record production of sugar at
84.3 lakh tonnes. During 1982-83
also the production has touched almost
the same level. Such a situation is
unprecedented in the sugar history of
of the country. With the background
of large production in two consecutive
years and the need for keeping the

**Not recorded.

”
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price of sugar at a reasonable level, the
mills had large stocks in hand as com-
pared to earlier years. These would
certainly tell upon the liquidity of the
industry resulting in a slower pace of
payments to cane growers.

12.14 hrs.

[MR. DEPUTY SPEAKER in the
Chair]

4. The role of the Central Gover-
nment in this matter is, strictly spea-
king, limited to monitoring the posi-
tion of cane dues and issuing dircctions
to the State Governments for ensuring
expeditious clearance of the arrears It
is really for the State Governments,
who have the necessary field oaganisa-
tions and requisite powers, to actually
enforce canc price payments. I myself
have addressed the Chief Ministers in
the matter some time ago.

5. To assist the sugar indnstry,
the Central Government on its part
liberalised bank credit facilities to the
mills, augmented the buffer stock of
sugar, recently created, and granted
an excise duty rebate. In addition,
the Reserve Bank of India also changed
the method of valuation of sugar stocks
to the benefit of the industry. The
prices of free sale sugar were also kept
at reasonable levels through the me-
chanism of carefully regulated monthly
releases. All these steps were meant
to improve the liquidity of the industry
to enable it to pay the cane price.

6. The Uttar Pradesh Govern-
ment were also given a ways and means
advance of Rs. 40 crores by the Govern-
ment of India in the context of high
cane price arrears in the State. Simi-
larly, the Bihar Government were
given an advance of Rs. 5.00 crores.

7. All these steps thus resulted
in bringing down the arrears to the
present level which cannot be termed
unsatisfactory in an overall view of
the situation.

8. As regards the Centrally
managed sugar factories, a decision,
as is already well known to the House,

was taken to not only pay thesmo-

advised cane prices and clear the cane
price arrears for the 1982-83 season
but also to clear the arrears for the
earlier seasons as well. With this end
in view, loans worth about Rs. 6
crores have already been given to the
miils. Further loans of about Rs. 140
lakhs would also be made available to
clear the remaining arrears as soon as
the supplementary demands, which
became necessary as a consequence of
Government’s decision, are voted by
the parliament.

9. As regards fixation of the
statutory minimum prices of sugarcane
payable by sugar factories during
1983-84 season it has been decided to
fix these prices at Rs. 13.50 per
quintal linked to a basic recovery of
8.5 per cent with proportionate pre=
mium for every 0.1 per cent increase in
recovery. The decision about the cane
prices had to be taken after consultation
with the Agricultural Prices Commis-
sion and various interests involved like
the associations of sugar producers and
sugarcane growers and after consulting
the Governments of sugarcane produ-
cing States/Union territories. The
matter had to be gone into in greater
detail in view of the present situation
of the sugar industry.

SHRI K. MAYATHEVAR (Dindi-
gul) : Hon. Speaker has permitted me
and allowed me to make a statement
after the statement of the Minister is

over.

(Interruptions)

MR. DEPUTY SPEAKER : It is all
right. What do you want to say ?

SHRI K. MAYATHEVAR : The
meeting of the Heads of the Common-
wealth Nations is going to be held from
day after tomorrow in which the Hon,
President of Sri Lanka is also partici-
pating as a Member My party allega-
tion is that genocide has been commit-
ted against Tamilnadu. So, 18 DMK
Members and the Hon. Member and
Janta Leader, Dr. Swamy, 19 Members
of Parliament have applied to the Police
m the Minister C‘ H@l‘ m-:qu.
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MR. DEPUTY SPEAKER : What
has the;House to do with that ?

SHRI K. MAYATHEVAR : For
peaceful, non-violent, demonstration on
the way., The Government is keeping
quiet. You are talking about democracy
and liberation in Pakistan,

(Interruptions)

MR. DEPUTY SPEAKER : You
had your say. Mr. Banatwalla will now
speak.

You are raising extraneous issue,
That has nothing to do with the con-
duct of the House. Please sit down.

SHRI K. MAYATHEVAR : We
seck your permission for 5 minutes.
The Government is not allowing peace-
ful demonstration.

'MR. DEPUTY SPEAKER : Mr.
Banatwalla, Now we will come to the
the subject.

SHRI G. M. BANATWALLA : I
welcome the declaration of the Hon.
Minister to the effect that the Govern-
ment is aware of the importance of this
question of arrears _‘pf price and non=
fixation of price of sugar cane. Itisa
welcome statement to make because
this is a very important question which
has been agitated in this House also so
many, times. However, 1 am constrained
to 'c.:l;\l;k that this awareness on the
part [ the Government and the
performance of the Government in
translating this awareness into practice
leaves much to, be desired. Indeed as
far as the payment of arrears and other
things are concerned, several steps have
been taken. That is granted. But the
magnitude of the problem remains,

Let us first take up this gquestion of
non fixation of price of sugar cane by
the Government. There has been a
considerable delay in the fixation of the
statutory minimum prices for sugar
cane growers. The season commences
from the 10th day of October. Then
an inordinate delay takes place in fix-
ation of prices resulting in severe hard-
ships and complications. The price
ought to have been fixed well in advance

by Govt. etc. (CA) -

of the commencement of the season. I
would like to know as to why this in-
ordinate delay. What steps are being
taken to see that such delays do not
occur and hardships are not caused.

Now we are told that the price has
been fixed at Rs. 13.50 per quintal, It
is a ridiculously low price. It is this
situation that leads to the phenomenon
of State-advised prices. The price fixed
hardly takes into account the cost of
production. It is very unrealistic and
it is such a step that leads to this
phenomenon of the warious State
Governments themselves declaring the
prices which results in complications in
the management of the policy. Of
course, the Government may be copgra-
tulated that the management of the
sugar cane policy huis not been so bad
as to lead to the burning of sugar cane,
a phenomenon which we have observed
in the past, for which all credit may go
to you. Even then we have to take in-
to account that the statutory minimum
prices are rather unrealistic. They do
not reflect the cost of production. It is
this which leads to the phenomenon of
State-advised prices.

May 1 know from the Government
what were the prices recommended by
the Agricultural Prices Commission ?
Is it orisit nota fact that even the
Agricultural Prices Commission recom-
mended a price of Rs. 16 whereas the
Government has fixed a price of
Rs. 13.50 ? The Government has
advised the States to refrain from °
announcing their own prices. I under-
stand that circular or advice has been
given to the States.

SHRI K. MAYATHEVAR : Sir, I
want to know whether there is quorum
in the House because an important
matter is being raised by the Hon.
Member and the ruling party Mem-
bers are disappearing from the House 7

MR. DEPUTY-SPEAKER : Are
you pressing ?...He is not pressing,

SHRI G.M. BANATWALLA : Sir,
I was saying that the Government has
advised the States to refrain from
announcing its own prices. But I would |
like to know as to what has been the
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response of the States ? Whether the
States have responded ? Because we
have this phenomenon as the Chief
Minister of U.P. has already announced
before fixation of minimum price that
cane growers would not receive a lower
price than last year. Therefore, it has
been presumed by the growers and the
industry and all that the prices would
remain at 22.50 for the western and
central region and Rs. 21.50 for the
eastern region. So, my pointed questions
are : When did the Government
announce statutory minimum prices ?
Why was there delay ? What was the
price recommended by the Agricultural
Prices Commission ? What steps have
the Government taken in view of the
fact that the prices recommended by it
are unrealistic and are bound to lead to
once again to the phenomenon of State
advised prices. Let this House know
what efforts have been made by the
government to bring about an inter-
State concensus on sugarcane prices.

We have this question about the
arrears of the prices to be paid to the
growers. Government has claimed that
the arrears constitutes about 7°4%
of the total dues and are less than that
of the last year. It is not the question
of the amount of arrears on a particular
date, To say that the arrears at the
end of the season where 7.4 per cent
is not the entire story. The fact re-
mains that while 7.4 per cent itself may
be leading to nearly Rs. 112.3 crores
the position is that we have to take
the situation throughout the year and
not on a particular date—the closing
date, The fact is that cane prices arrears
have started right from the beginning of
of the season. Throughout we had this
question of arrears mounting and mount-
ing with the result it causes hardship to
the cane growers. That is why we had
the law and order situation and that is
why in Shimoga nearly 2000 cane grow-
ers were lathi-charged and in Muzaffar-
nagar these growers asking for their
dues had to face police repression, tear
gas and so on and so forth.

Therefore, let this House not be
told about the figures of balance at the

close of the year but we should know

about the efforts at monitoring of the
payment of the dues throughout the
year.

The monitoring of the payment of
dues as and when they occur leaves
much to be desired.

On 15 January, 1982, I understand,
the arrears were 23% of the total dues.
On the same day this year (that is
15 January, 1983) the arrears were
35'6%. On 30 June, 1983, the arrears
were about 9'7%, whereas on the same
day this year (thatis on 30 June, 1983)
the arrears were 13'7%.

Even the Government admits in its
own statement that in carly Fabruary;
the dues stood at 30%

Therefore, it is misleading to inform
this House that the arrears at the close
of the season were 7.5%. And this
phenomenon of mounting arrears conti=
nued throughout the year causing great
hardship to the farmers and leading
even to the Law and Order situation.

So we would like to know from the
Government what specific steps are
being taken by them ir order to improve
the efficiency of the ystem of monitor-
ing of the payment of dues which we
feel, leaves much to be desired.

The problem of arrears is not eon-
fined only to the Private Sector. ™
applies equally to the mills in
public sector and the coopreative seciwor .,

Here, they have evolved certain
guidelines. These guidelines are given
by the Centre to the States. And these
guidelines also speak about the ‘Interest
to be paid on the arrears’. I would like
to have a categorical reply to this
question as to whether the Centrally-
run Sugar Mills also pay interest as
stated in the Central guidelines to the
States. When the Centre gives such
guidelines to the States, at least the
Centrally-run Mills also should follow
these guidelines. So, I have raised this
specific question as to whether the
Central Government would them-
sclves follow these guidelines about the

pamt of interest.
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It is mo use telling ms that these
Centrally-run Mill also have to work
under the framework in the States.
Centeral guidelines clearly lay down
that this interest is to be paid on the
arrears and we would like to know
specifically from the Government as to
whether the Govt. intends to see to it
that the Centerally-run mills also pay
this interest. What steps are being
taken by them in order to sce that these
arrcars are duly paid ?

Sir, in view of the paucity of time
now, I would refer to only one thing,
namely, the ways and means advances
by the Government. Wc are told that
M.P. and Bihar are given ways and
means advances. 40 crores have been
given to U.P. and § crores to Bihar.

Isit or isit mot a fact that the
Government of Andhra Pradesh asked
for this help in the form of ways and
means advances in order to pay the
arrears to the cane-growers ?

Js it not a fact that they asked for
56 crores of rupees through rhese
methods? Is it not also a fact that Gov-
rnment turned down the demand of the
Andhra Pradesh Government, not paying
the attention to the interest of the
cane-growers 7

13.00 hrs.

I would like to ask you whether I
should make an alligation of discrimi-
pation against the non-Congress-I
Government. I do not know. But I feel
I should make that allegation.

MR. DEPUTY-SPEAKER : You
must have given it in writing.

SHRI G. M. BANATWALLA: I
would like this Government to tell us
as to how many States actually asked
for the ways and means and how many
requests have been complied with.

MR. DEPUTY-SPEAKER : I am
informed that the Hon. Minister will
not be available in the afternoon.
Therefore we will have to sit and com-
plete the calling Attention before we
break for lunch.

by Govt. etc. (CA)

THE MINISTER OF STATE OF
THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI BHAGWAT
JHA AZAD) : Mr. Deputy-Speaker,
Sir, the Hon. Member has put different
dates about the outstanding arrears. It
is true that in the beginning of the
season the arrear is higher than at the
close of the season because in the begin-
ing sugar is procured and they are to
be sold and then the arrears are cleared,
off. Therefore, in the beginning it so
happens that the arrears mount up and
as the season proceeds, gradually we
find that the arrears come down and in
the end of the scason, by that time,
whatever sugar is purchased and left un-
sold, they are left overs. The Hon.
Members himself has quoted that out of
Rs. 1528 crores, we have paid Rs. 1416
crores. You will find that the arrears
is to the tune of Rs. 112.00 crores or
so. It is 7.4% of the total dues. Now,
in this due of Rs. 112.0 crores, the
States which have not paid the out-
standing are Uttar Pradesh and Bihar.

The ways and means advance were
paid to them to clear off the dues and
they have cleared off the dues. Well, in
the beginning they have a huge out-
standing, even in the middle of the
season also they have large outstandings.
But as the scason petered out, we will
find that they used to clear off the dues.
If you compare it with the last year’s
figure, it is slightly higher that is 10%
which has been fixed. But that does not
mean we will not take action.

Then the Hon. Member has asked
whether monitoring is done with the
field staff and the rules that are followed
by the State Governments are in order.
Now in regard to monitoring, we do it
only by writing, But personally also we
speak to them and tell them that the
dues should be cleared. Therefore, so
far as arrears are concerned, we have
come to a small limit. In so far as the
Central Government dues are concerned,
we have paid off the dues to the tune
of Rs. 22.17 crores. About Rs. 1.44
crores are still to be paid and we have
asked the Parliament to give us in the
form of Supplementary Grant and we
will clear off the dues. The Hon, Member
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has asked about the interest payment.
To this I would submit that we are
trying first to clear the main dues and
then we will clear all the imterests,
Therefore, I would say that the position
at the end of the season is not unsatis-
factory, it is satisfactory. We have paid
the dues and it is only about 7.4%.

SHRI G. M. BANATWALLA : You
say that you will clear all the arrears
first an then the interests. Your guide-
lines are that you have to pay both.

SHRI BHAGWAT JHA AZAD
What we are saying is that we have to
take into consideration all the aspects,

We have to take into consideration
the interests of the sugar industry as a
whole, which consists of the cane
growers, whose dues are to be paid, the
consumers, who have to supplied sugar
at the minimum possible rate, and we
have also see the viability of the
industry. When  we use such
word, we mean that we try our best to
follow the guidelines that have been laid
down for the purpose. Since during the
two-year period of glut, we could not
pay them, and the hon. Members know
that, and this question has been coming
up in the House also quite frequently,
the mounting arrears have put the
industry in a difficulty with regard to
the payment of main dues. That is why,
when I use these words, I mean that we
arc trying our best first to clear the
main dues and then we will come to the
interest.

SHRI G. M. BANATWALLA : Ts it
your obligation or mnot to pay the
ineterest ?

SHRI BHAGWAT JHA AZAD
‘Now, I come to the question of fixation
of statutory price of Rs 13.50 per
quintal. This has been done after con-
sultations with the Agricultural Prices
Commission, and the Hon. Member
knows it very well. In fact, he has given
the most thoughtful and detailed survey
of the whole industry in his speech.
Now, Agricultural Prices Commission
had recommended Rs. 14/- plus Rs. 2/-
for transportation per quintal. Last

year, ;‘t was recommended Rs. 13/~ plus
Rs. 2/- per quintal, we fixed it at
Rs. 13/- This limc,.:: have fixed the
statutory price at Rs. 13.50 per quintal.
There is one thing that I would like to
emphasise to the House. This statutory
minimum price of Rs. 13.50 per quintal
is firstly to reassure the farmers that
during the time of over production as it
happen:d in the last two years, they
should not get less than the floor price.
The other important object is the fiixa=
tion of levy price for sugar. The Hon.
Members  will  appreciate and agree
with me that we have to do our best to
keep the levy price to the minimum
for the consumers. We have to take into
consideration the farmers, who have to
be paid their due price, and also the
consumers to whom the sugar has to be
supplied at the minimum possible price.
The fixation of Rs. 13.50 per quintal as
the statutory price has relevance for
fixing levy price, which should be as
far as possible minimum for the con-
sumers. And second, at the time of
period of glut, like the two-year period,
the sugarcane should not be sold at less
than the floor price. However, the State
Government are paying much higher
than the statutory price.

The Agricultural Prices Commission
had calculated the cost of production in
representatives States like Maharashtra,
Uttar Pradesh and Andhra Pradesh.
They have said that the cost of produc-
tion in Maharashtra is Rs. 14.84 in
Uttar Pradesh, it is Rs. 10.79 and in
Andhra Pradesh, it is Rs. 14.04 per
quintal. This has bzen calculated by the
Agricultural Prices Commission as the
cost of production,

AN HON. MEMBER : Oaly Rs.
14.04 per quintal in Andhra Pradesh ?

SHRI BHAGWAT JHA AZAD :
Yes, it is as per APC’s calculations.

What I want to emphasise is, it is
the same Agricultural Prices Commi-
ssion which has calculated the cost of
production as also recommended price
for payment to the farmers. In fact, the
farmers are getting much more than the
cost of production—I am sorry, I would
say, more than the cost of productiog~—
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and the actual price paid by the State
Governments is much more than the
statutitory price. And 1 have already
explained, why statutory price has got a
relevance in a glut period and also for
fixing the levy price.

I think, this would suffice.

Mr. DEPUTY-SPEAKER : He asked
about Andhra Pradesh; what is the
position?

SHRI BHAGWAT JHA AZAD : As
I said, the Finance Minister has given
the ways and means advance. After all,
the worst affected States have been the
Uttar Pradesh and Bihar, where even
today out of Rs: 112 crores and Rs. 96
crores are from these two States. There-
fore, possibly funds have gone to help
these States. Andhra Pradesh is doing
well.

Mr. DEPUTY-SPEAKER : That
means, if they want Central help, they
must be i arrears.

SHRI BHAGWAT JHA AZAD : 1
did not say that.
4

SHRI BHIKU RAM JAIN (Chandni
Chowk) : Sir, I would take only five
minutes. Two or three points have
already been touched. I would only
speak in regard to one small point i. e.
in my opinion the arrears not available
to the farmers is as a result of the
banking facility not being available to
the producers. They have to carry large
stocks and they have to carry stocks
right from the beginning, the day when
the sugar production starts and have to
carry it all through the year. What
arrangement has the Government made
in regard to the availability of that fund
so that the liquidity of the fund to the
manufacturers is such that they are able
to pay to the cane-growers ?

The second point is that India is
producing a very large quantity of sugar
now, as the Minister has said that during
the last two years we had a bumper
crop. Like the Oil Producing countries
(OPEC), when they had a consortinm

“they fixed the price and regulated their
export, what arrangement is the Govern=
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ment mantaning to see that the export
price of sugar is such that it will give
us money and you are able to export
more as you produce more. So, my
question is do you in consultation with
other sugar producing countries have
that sort of a consortium as you
witnessed in the case of the OPEC
countries in regard to the oil export. If
we do such a thing, we will be able to
give a better price to our farmers. A
farmer is necessarily not encouraged in
growing cane except in Andhra Pradesh
where the Minister said they would be
getting Rs. 16 as against Rs. 4. I don’t
konow, it is a huge profit. May be that
is Rs. 14/- and not Rs. 4.04.

SHRI BHAGWAT JHA AZAD :
Yes, it is Rs. 14.04 and not Rs. 4.04

SHRI BHIKU RAM JAIN : Mr.
Deputy-Speaker, Sir, therefore, [ wanted
to say we have got to look to the far-
mer as far as the price factor is
concerned. In this regard I have to
suggest one thing. We are fixing price as
Rs. 13.50 today, when the cane has
already been grown. As far as cane
growing season is concerned it is over.
It is the season for producing sugar. So,
I suggest why can’t we fix the price
when the cane growing season begins so
that the farmer knows that he will get
Rs. 13.50, not today when he has done
the whole job. He did not know then
that he would get Rs. 13.50. The Mill
people know # today that the minimum
price is fixed at Rs. 13.50, but we are
talking in terms of the farmers. There-
fore, 1 would suggest and request the
Minister to examine whether it is possi=
ble that we announce the price in anti-
cipation of the farmer coming in for
growing it for the year. Now, Sir, the
farmer has to wait for all the arrears
that he gets. He does not know what
price he is getting, Even if he gets Rs.
1/- a quintal or fifty paise a quintal —
in UP you say they got seventyfive paise
a quintal, he is not encouraged to grow
cane. If he is not encouraged, barring
Andhra Pradesh, I am afraid in UP and
in Maharashtra it may create difficulties.
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There is the third difficulty i.e.
soil. The Maharashtra soil is better
than the UP soil as far as cane growing
is concerned because of the moisture.
How do we take into account the var-
ious soils. Bihar soil is differcat from
the UP soil and the Western UP
soil is different from the Eastern UP
soil. And likewise the Maharashtra
soil is different because it is near the
sea. Therefore, there should be some
sort of encouragement to different
growers in different areas. If you
don’t have that thing, then the growers
in an area which does not have moisture
in soil would not have that encoura-
gement and he may grow something else
which may be more beneficial to him.
So, I would request the Hon. Mini-
ster to look that point also.

I have one small thing also to
mention. Mills have to carry a large
stock. Since the mills have to carry
large stock and their liquidity is not
good, they are not able to pay the
arrears.

What arrangements is Government
making to lift that stock from the mills
so as to make the mills pay arrears to
growers ? The mills depend on the
payment they receive from Government
because you are the bulk purchasers,
and the mills have to carry the inven-
tories, for months together. Not only
are the mills incurring interest, they
are also holding the inventories. Bat
at whose cost ? Either at the cost of
the consumer or that of the farmer.

You were talking about both the
producer and the consumer the two
extremes; but the cost is increasing
because of your own actions, and due to
the delay in paying the bills of ths
mills. On the other hand, you should
pay damages to the mills for what you
are wanting them to do. You are
adding it into the cost of production. I
suggest that Government should make
arrangements like the ECI who buys
agricultural produce from the farmer,
and puts it into its own godown. That
should be done in the case of sugar

(CA 3’!

also by Government, so that you can
bring down the price of sugar.

Now about the export potential. The
quality of Indian sugar being very good,
Government should examine the quess
tion of export of sugar at a  better
price, like what the OPLC countries
do, in consultation with other sugar+
producing countries, This would result
in better yield to the country. I request
the Government to let me know what
steps they are taking, so that the bene-
fit may be available to the farmer,

SHRI BHAGWAT JHA AZAD :
About the first point, what we have
done to improve the liquidity of the
industry, to pay arrears, is this, We are
making credit available through banks
to the extent of 125%. (Interruptions)
‘Now’ means for some time now; not
immediately now.

It is already being given to them.
We have already increased it. Then
the Finance Ministry has brought down
i.e. reduced the bank margin from 25%
10 17.5%. We have also allowed
them a clean loan assistance exeeeding
Rs. 25 lakhs per unit, after this season,
to make up for their machinery, other
parts etc.

We have also requested—in this case
we have requested; and in other cases
it has already been done—that there
should he deffered payment, or regu-
larization of their previous loans, The
Finance Ministry has already replaced
the ad valorem duty by a fixed duty;
and that has been of great help to the
industry. In some individual cases,
banks have also been asked to book
into their liquidity, and give personal
loans at the interested rate of 16%
ad valarem or 16.58%,. All these
actions taken by the Central Govern-
ment to help liquidity of the industy,
have gone a long way to help the indy-
stry in clearing its arrears. That is why
we find to-day that it is 17.4%.

The Hon. Member asked about
export. It is known that sugar pro-
ducing countries, especially the expor-
ing countries have got their interna-
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tional organization; and the price is
fixed internationally by forces of supply
#nd demand. We cannot influence it, in
our favour. What we do is that in inter-
national conferences, along with others
i.e., others like us, we try to do some-
thing. I must say that in the last con
ference we have succeeded in finding some
people like us; we tried to get a larger
gquota for export at a price which could
a break-even for us. That is what we
do in the case exports. It is not enti-
rely in our hand. This is what we have
done in the last conference. The con-
ference will again be held in London,
where we will try to find but, and to

sec that our export is increased, and ~

that too at a break-even price.

SHRI BHIKU RAM JAIN : Why
at break-even price 7 Why not at
profit ?

SHRI BHAGWAT JHA AZAD : I
said ‘break-even’  But if we can
have it at profit, that will be the hap-

piest thong to do, for us. At the
international level, there are many
types of countries whose interests

quite differ from ours, as we are-deve-
loping countries and developed coun-
tries. So, they want it at the lowest
i.e. for our things to be exported. If
we go in for the lowest we will be
beaten. So, T said : at least at break-
even. It does not exclude the possi-
bility of doing it at a profit margin.
If that is possible, it is good.

That is my reply to that question.

Now about the price in advance,
That is very important question, not
only for sugar, but for the production
of other grains also.

It is not possible; we have tried
it because cultivation problem and the
post caltivation problem are such that
it is very difficult for us to announce
policy much earlier than the sowing
season or mear the sowing scason. The
hon. member has said about that price,
statutory price to be fixed. This time,
we are not that late because 15th
November is the notified date for the
crushing to start on 10th November,

15 days is the period which is given for
the payment after the cane is delivered.
So, from that point of view, we are
not late. But, we feel that we will"
iry our best to anmoumce it a little
earlier,

The hon. member said about diffe-
rent parts of the coountry .nd the pay-
ment; how do you take them into
consideration ? Different  parts  of
the country have got differeat reco-
veries., That is why we have fixed
statutory minimum linked with the
recovery, and therefore as a recovery
goes up, they get more and there are
16 zones inthe country today. They
have booked to soil accountings
according to production and according
to recovery and and all that ta¥es care
of it.

You say that industries have to
carry over the last stock. It is true,
For the last two yeirs, we have a
good production and this year closing
carry over is 46 lakh tonnes. We
have increased the buffer stock from §
lakh tonnes to 10 lakh tomnes. Their
buffer stock will give them full 100 per
cent carry over for hoarding also in-
terest charge for the money that they
invest for hoarding; and we are very
conscious every month about it; in the
previous month, we announced the
relief and also open market relief and,
therefore, that gives them not any
delay but that give them a chance to
sell the sugar and get the price.

=it T famm qmaw (2191g7) ¢
gareas Agza, & 9 agzg 71 3.
dr it & fag argarz gar g fogar
arT FEA T & fan grew fesgas
fear etz g & 7s7 F1 fEFaom
forar 1 oY fawd f2+1 @1 18 7774
1 gEL AT FT FACAT §, SAA W1
aixg fao o § sas  garfas wroy
FT AT BFTT T W aiwal &

QT T 88.8 I IT FRACE,
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are2firar w1 78.2, WST ARYFT Fy
73.7, Afamar *7 65.7, gfear v
57.5, witer F1 54.2, qriT T
53.1, fRfaresa &1 49.2, #ga71 #1
43.8 3T qifgear #1 39.4 & | 3N
waT ¥ ot 7wt wEraw 7 wrary frar
az foaga gfte geaia arma wrara &
¥ § 3u% gafas o gredz seafaar
g ar wrzaz wANT § 3% FIT 814
ar® FF1AT R, o1 qfewd GF2T A
¥ § 3% FOT 2526.93 AW
g stz gza waAHz A S KIS
IAFT AFTAT 239.74 TG & | F1aAT-
waifzss F1 1747.63 @@ & | A
82-83 ®T aFHTAT & | 81-82 FT IfT
q19 AFA A q17AT FIFIST 9T 737
26, 9fsm® FFzT A FFAT 9T 136.
35, §:3q NIAAT FT BFT 2742
T FaAqifza RFNT FT 2522
q@ aFTAT & | HHT gATL gifaar F
3o Farw f5 § 1 & - saragrn-
fes Sisif &1 a7% "4 7T FT
ST &A1 SEAT |

qget arg @Y ag & Fr ot as
HITFY GAIIT qAT ALY GAT Y AT
TEY | 14 ATXE F IAF GA AT
wifge 91 | S°% T @EA 37 ATE
frgrt #1 oF fagrd w=AT 7-8 T9A
wiea & wia X & fav w@ri 2t
qr 22 TIT FAlew FT &1 A WA §,
ag sfea & a1 #dl, ag o= AT §
Afer az ot st frgral o1 adl fag
@ e wAar qrdf & wrad ww
F&1 741 97 fF 45-50 ®IC FEA &
wig g @t @@ faw @ g AfeT
feart %1 W 1 wia fas 22 w9Q

& frer gy & 1 TAAT o T @ §

IAFT WA WY 28 %0 Ffrwr § Hfww
framl #1 am T4 F1 37 96 21
1 22 5941 & 3 § ¢ Ar9AT hafai
F @A AT qNZ T IgB 48 WA WP
A€l fam zgr & 1| 3R wITW| 7-8.
®qU F4{za &F AT 97 FYAT AT
T 9% @1 & | A U A gg FrAAT
g Fa1 avaT Fré fafa frfe o
¢ fF 98F ad sg arl@ %
Az F1 G & qT Fifze | P
F1 3T g9 AF AT gAE FLA A
g a7 Fg TAT F1THT AF A¥ gard
FATE |

TN qra 48 & 5 9y qanar
& 5 gewrT H ey 1 12 #3% Praa
F1 7771 & AafrT o faq ozdr arod
TIARAT F qTT o 40 F IATH
aaar a1 fF 1982-83 ¥ Avaw #
30 9 82 % fFmAT 51 126.18 FAT
®IAT AT FIAT I 47 |

oY WA W WA : 9z fadsay
1983 &% &1 FYast 4¥ |

it T faea qrgam ;o7 IHQ
#r ufowr =18 126 FUT grar 112
FU0g, § 98 FgA1 1877 § 5 Fowrx
F1 ot qar fraal & ST ar § a8
ferg o Praral w1 S AT o7 TAT
AT AT A AT @  AfeT ouw
faqdra frgEY &1 1 99T FIFL ¥
FTT qF4T & Iaw A gIFT M
FH Agl A @ N AT
g1 ag st & fag awraT gAT arfeg |
afg fFgTa 97 FTHIT FT AFAT §,
g% fag frg &1 S e srar @
@t w7 g & FIT fEEw
F1AFAT P A FWHR F AN a7
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AT 91fgy | w27 A ag wrar § fw
FAA AWy & fag awecd afsa
fegra ®1 & AT ST AT FHT
AR FIA W—ag AT q9 AL
qHAT & 1
It gAIR |l 7 Fawar ¢ fw
qIEE FegE AT 1966 H Fal
AT
“Where a producer of sugar cane
has failed to make payment for the
sugar cane purchased within four-
teen days of delivery he shall pay
interest on the amount due at the
rate of 15 per cent per annum for

the period of such delay beyond
14 days.”

197z ggwr ¥ AT F @
gt aF argd fraw o & sarw
aqe fHar & 9F9 A AL A
2 39T AIT § AFT 7 IF AT L9
ox WY g5eia 2 gd § 9a faa wifas
¥ sarer _agw frar war g7 osAx
19 gg9 AL HW E A Ig HAA
fgg: fac aqar g ? @y @ a@r
atfaa gra1 & fe avw fam arfasy
& TEaEa 3 W g |

I am asking new points.

MR. DEPUTY-SPEAKER : 1
think you are mentioning calculation
of interest by the co-operative
department.

SHRI RAM VILAS PAWAN:

There are four sectors, the Central
Government, the State Governments,
cooperatives etc.

oF Fd s gty ate of qard
gt fo ot oY Gazd gt madde
#t ag uF fafewa ofear & a2 99

# '@y w0 AfwT gark = &7

fto arag #t st Ay § IwH
F TR faw § oy fawarfes
9T § ArFT @R, forady qag ¥
fFam 1 797 A F IHFAT qAT
¢ zdfifn & aada g0 A ¥
fas 2r.dra sex & gqesr Sgar g
§IHT FAT AT T §IA F Syqo
it f fog e &Y awmar ofe
qWEIT & FUT R, Iu e &1 oo
¥ 9FET AL ATQAT, AT TF IART
qq1 WA A€ F7ar AR 7 E@v
aLF17 g Faro fE oy g% fea
deqrelt ¥ sme & ®©7 § frgar qar
ager fear war @ ? saraTET gg
gaaredt fr wfaad frad arda w
wfagat @ st wifgg ot A8 @
& FT FII0 § 7 FYT gIHIT T qIA
# oqorr I, Sgt aF g@ ArAFrd
¢ foed a M gvFc 7 @ aF
gigor #Y o, fF fEadr sigE arw
weT farmmaY Y 37 o7 @ & 7 afeaw
ware 771 ag g f& a3 & o ga,
qg gAY FAT IFHTT HTH WY T TEgA A1
feafa & & f& Site=r frarai & faar
HATTIT, IAFT HATH FG-T1G FIAT
& ?

Y WrTEA W1 W . SUTEAE
qE14Y, TEAT qE HAAT qIET FT
ag & f fafam faell & qom & qeamg
¥, g9 g ¥ UG L AT
F7 & afFw FET WA IS
ATEAT @EA Y 3T T {0\ IE@R
MNfewrf Frar 2 sar & aEAT
AT 7 q9T &, Ik FAATC 15 THAL
a% 50 fasd war I § oM< w7 faell
¥ wfe g s § ) oo e W
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Tarar gv fad 10 arda ¥t g 1§
§ stz 3w feggra & g% fegml 51
15 fam & ¥z w7 AT Aifen &
T ¥ FAarT 24 ardE ;oS
¥z faear aifge ar | araT ggeq
#¥ 77 ara ot g & fr faedr agwaT
¥ A Frga Y e 71 a€ 9 )
& sror mzA ¥ 13.50 To WIS
fafamw grea &Y agom T @)
dar fr Tl wer 3 s gw AT
SeTaT AT g, a1 @uegrdy s T
# WYt e arar g 1 fae s gw
ar arz ¥ @A, TA-UAY ¥ AT R
FaifF fad a1 geqor = &7 fas 40
gfawa & a7 § slx aEY a3
sfawa e T @roeard 1 At &
2

qay F&T g WIAAG FITT A
g7 F At { o1 ¥ | THFT IAHT
a¥t uF qrara gzeg f1 faar §, 99
q7 faer ag @iz 21 Y agTFA AT
% uz wgar =rgar g f5 ot fraifea
argE AT , JaE faerE g9 A9
%2 g&a £ TEET a1 g & A8
3T & | g9 GHG-TAT 9T ST -
&1 %1 Fga &, fadw 2 &, ¥few ag
g azfrendt a7 ara § fv fadw
TG I 9T EA qA T AT
TIAT & | T AT AfaF qrAY @AT
g f gga faa™ & a1-a1< qF @<
X9y ¥ wfas gwa /7 qar §, gafs
qg FAET FIW Y| sAfgANd €T A
Fga X YT 97 @17 FZA A qA A
a1 sfas qua &1 arar g fF g
ez & fraar & adf qrar g w7 Fag
sifrer e 5 SaF @ AR H
w1 FT g & A ¥ W

garar fF 22 #0% awTar qr %
Fha-v07 21 07 I® wi@ R}
fear &1 gat o | $7F 44 @@
TIFET T .

ot v fa@E qEEm: IRGE
gfga v 3

ot ATTER W WTWIE ¢ AE, gAY
ot gradwz 7 faar &

it Tiw faste qraata o F4) 7

st WA W Wi o gAifEe
f& & #1747 g% amEr 74T @, Az
FZT T A qIT AT 9EA gA
sfawr F@ fF sen qa X €, gz
¥ fag iz & Fifow #3% ) 9273 gw
ow FFA F1 Ffow FT @ E ) Sar
fr qradta azer 7 qur fF a7 7%
feaar st faar war &, sg At ¥
¥ qra 1 FFIT A &) Sy
feafg &, & aradta & fogmr adf
IIEATE | T A gw g AN X ar
@ $, A dwad waz @ TE
grr fagd fF smor aga fear mar

grrr | fie o & qar qmF a0 4
ar

it T faer qraay - W A FA
FIT A A1T qEA F wrgorr F7 Do
fr ¥¥z gaT) qro-amg faw Frgar )

st AR W WINIE . EW qUAY
sifaw w77 §, Tz o 78 § ) gT-
Fera-anse ¥ 0 faar gam g fw
frai FY e o= 3T F 14 fea &
T gar & =ifen | vw fag 14 faq
A 74, 9g fam & 3%z & WY, wWEF
fer Fifere £33 1 sg wregw @, &
garfear %t qa A ¥z aFar §, o
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goEedy § Sqd TAAT AAY TE WAT )
T¢ wafeyr g fs ez o=aTsST
weg st 2azd fafoaw grew &
aer &% a1, afg g5 a7@e foFad
& g 9% S@igr &4, 1 AT 10
gqrez fowa® @ oY sargrar | T
frr 7 gord fad } arf s d
qreaz ¥ qrf |

g arwr w7y £ fr fafwed
geEl g fzar ¥ A1 VAT
sgn FBTAM T ITH! AZ T Ao

& wedr far SrFr

O vwm famre qEEw AW
faa frgrs 97 o019 T TFRTATE ST
Y gaFd 7 <A ¥, 3ud fam oy
g ¥ Fg FT GTAILT |

Y wnam W wenE ¢ EFE fAg
&t wraArg geeg fafasm gedig
gFId F1 Fg, 300F F19 &9 wsay
& yfafafa &

=N wm famm emam ;AT
¥ gt FFIAT B, AT T AL &,
gq &9 F7 7

sft wmEA W WwWE ; #99
axrar & fao zw fasdare 2 ale
Iga 2T & fqu Afow w2 §
qd & fag 419 qodt &z ageadd
¥ 9ETRq |

SHRI M. RAM GOPAL REDDY
(Nizambad) : Mr. Deputy Speaker,
Sir, the Hon, Minister has made com-
mendable efforts in reducing the arrears
of sugar price. Now it stands at Rs.
112 crores. 1 want to know from the
Hon. Minister whether he can give the
break up of this figure so that we may
know who are the guilty ? Second

by the

by Gow. etc. (CA)

thing is that there is no sanctity for this
price of Rs. 13.50 per quintal. Award
the minimum of Rs. 18 per quintal.
Earlier, the Agricultural price Commi-
ssion had recommended Rs. 16 per
quintal. In several items the Ministry
has overruled the recommendation and
fixed higher price. ..(Interruptions)

MR. DEPUTY SPEAKER : Ask
somebody also to make this demand,
not yourself,

SHRI CHITTA BASU * For certain
other items, APC recommended lower
price but the Government fixed higher
price, why then in the particular case
you have chosen the low price ?

SHRI M. RAM GOPAL REDDY :
That may also be taken as part of my
speech.

SHRI CHITTA BASU :
can do, of course.

That he

MR. DEPUTY SPEAKER : But
rules do not permit.

SHRI M. RAM GOPAL REDDY .
Last year, the Government of Andhra
Pradesh had fixed the price at Rs. 18.50
per quintal and did not ask for any
money from the Central Government.
Mr. Vijay Bhasker Reddy, the Andhra
Chief Minister manage with his own
finances. But this year unprecedented
floods were there and the state has
suffered too much. So, I request that
at least'Rs. 20 crores to Rs. 25 crores
may be advanced to Andhra Pradesh
also so that they may be advanced to
the cane growers but the Minister should
make are that this money goes to the
cane growers and not elsewhere because
that is dangerous. Our Chief Minister
is not in the habit of spending money.
Whatever grant has been given
Central Government, he
has not spent for flood relief and
that is why he has lost very badly
in the election......(Interruptions)..... "
I am a promoter of the cooperative
sugar factories. We show fair to the
industry also. Sugar is produced in
six months and it is sold in fifteen
months, In two years what we have
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produced is sufficient for three years’
consumption That includes. exports
also which are to the tune of 7 lakh
tonnes. The Minister of Food and
Civil Supplies is making efforts to ex-
port some more sugar in lieu of oil. T
want to know whether he succeeded in
that. If mot. the Government should
make serious efforts to export at least
20 lakh tonnes of sugar so that it may
give some relief. If the Govern-
ment is going to pay less price this
year and does not increase the levy
price, there is a danger that what
during Janata time, the same may be
repeated.

Again there will be shortage, the
price will go to Rs. 10 to Rs. 12 per
kg, as in the case of the Janata period,
when we inherited that position. Then
Madam Indira Gandhi took very ima-
ginative steps and the production rose
to 30 lakh tonnes in one year; then it
increased to 65 lakh tonnes. This
unprecedented increase must be main-
tained. It may happen that sometimes
some famine may occur in some foreign
country and we have to rush sugar
there. We must remsmber that once
we exported sugar and earned foreign
exchange to the extent of Rs. 500
crores. That was the starting point
for building up forcign exchange rese-
rves but then came the oil crisis, which
upset it. Now 1 want the Minister
to keep some sugar ready so that in
case there is any famine in any part of
the world, we can rush sugar there.
Last year there was a fumine in
Australia, I would like to know
whether the Minister get any export
quota for Australia.

The present price is uneconomic
and unrealistic. The Mimister should
see that ths factories also make some
money. Now there are private facto-
ries, co-operative factories and Go-
vernment factories. 95 per cent of the
factories are incurring huge losses. I
am afraid they may become sick soon.
I do'not think the Goverament have get
the capacity to take over all the sick
mills. So, the industry should be
maintained at a profitable level and

the sugarcane grower should get 4 rea-
sonable price.

If the comsumer has got to pay d
little more, he will not mindit. If
he is puying Rs. 12 to 15 per kg.,
can he not pay for levy Rs. 4 more ? Of
course, [ am displeasing the comsumer,
but I do not bother about it. Look-
ing at from the longer perspective, the
levy sugar must be made available to
the consumer at Rs. 4 perkg. Ido
not know why the Government is afraid
of the consumers.

MR. DEPUTY-SPEAKER : The
reason is they are more in number.

SHRI M. RAM GOPAL REDDY :
The cane growers are also large in
number. They are very effective amd
each farmer has 5 to 10 votes with him.
Government should realise it. I would
request the Minister to raise the levy
price to at least Rs. 18 per quintal.

SHRI BHAGWAT JHA AZAD:
The first question of the Hon. Member
is about arrears. I would like to tell
him that Rs. 112 crores are the arrears.
Out of a total of Rs. 1,528 crores we
have cleared Rs. 1,416 crores and now
the balance i1s Rs. 112 crores. ©Out of
this, about Rs. 60 crores are in UP,
about Rs. 34 crores in Bihar and Rs. 18
crores for the rest of the country. So,
these two States have get a major share
in this.

PROF, N. G. RANGA (Guntur):
If the peasants are indebted to Govern-
ment, will they not go to the court
and will they not penalise the peasants?
What penalty has been imposed by
Government on the State Governments
for their failure to pay our peasants 7'

SHRI BHAGWAT JHA AZAD : 1
had explained it in detail when Prof.
Ranga was mnot here. It is one thing
to go to the court to penalise them and
it is another thing to make them pay.,
I cannot send the State Governments
to jail, nobody can do that under the
Constitution, They are the persons
who have to monitor and make the

payment.




407 © CAMUPI

[Shri Bhagwat Jha Azad]

About the price, as I have explained
there is no sanctity attached to Rs.
13.50. But when there is a glut
or over-production, the farmers should
pnot get less than this price. Last
year they did not get less than that;
they get more.

The second important element is
fixing the levy price. The Hon. Mem-
ber said that we are afraid of the con-
sumers. We are not afraid of either
the consumers or the cane growers. We
love them both.

In Government’s heart interest of
both the cane growers and consumers
is there. Therefore, we havelto keelp
them pleased. We want Lo give maxi-
mum to the cane growers. But at the
same time we want to make available
sugar to the consumer at the lowest
price so that the consumer should also
be hapry, because consumers are also

landless.

Keeping in mind the interest of
both, we have to keep lh!e levy price
accordingly we leave some
::E:r i:undthe open market also for the
mill owners to pay and make up m_g
loss in the levy. Therefore, .;tns
balance has to be maintained in a
country like ours where we know tpat
the majority strata of our population
ate such to whom you hnv:: to make
the goods like sugar avatalable at a
cheaper price as far as possible.

So far as Andhra Pradesh Govern-
ment ways and means advance is con-
cerned, the matter is with the Ministry
of Finance. They will take decision on

this.

About the levy price, 1 must tell the
hon. Member again, we will do our
best keeping in mind the statutory
price to keep the levy price as much
cheap as possible, because it affects the
entire population.  Shri M. Ram
Gopal Reddy should not hurry up to
tell me. It does not mean that we
would not keep the interest of the
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farmer in mind. 13.50 is for - 8.5
recovery. Therefore, the average all
India recovery of 10% will lead to a
price which will be much bigger than
the cost of production as calculated by
the Agricultural Price Commission.
We hope the State Governments will
keep in mind the price that they paid
last year, the price that they will have
to pay this year. All these considera-
tions will be there.

About export—it is fised under
U. N. Agreement by the sugar export-
ing countries.

One thing has to be kept in mind,
We try our best because we havenow
got higher prodcution, to have maxi
mum quota for export. There is not hing
like how much is seat to Australia and
all that. But we will try in the Inter-
national Conference to have maximum
for export, more than what we have
today.

I have dealt with the question of
sick mills. I have already said what
Government have done about liquidity
of the sick mills. I have replied in
detail. I have also explained the
Central Government’s efforts for the
consumer .

13.47 hrs.

The Lok Sabha then adjourned for
Lunch till Fifty Minutes Past
Fourteen of the Clock.

The Lok Sabha then re-assembled
after Lunch at fifty-five minutes
past Fourteen of the Clock.

[SHRI R. S.
Chair.]

SPARROW in the

MATTERS UNDER RULE 377

(i) Need to restore ‘Border Special
Pay’ to Central Staff located in
border areas of Uttarkhand in

SHRI H. N. BAHUGUNA (Garh-
wal) : The Central Staff located in the



